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2.9.97 

H 
List 	on 5.11.97 	for 	admison. 

CM 

\ 

(v.. Mthrotra) 
ice-Chajrmn 

7/5.11.97 List on 1.51 .98 for admn. 

fSKS 
( V.N.hrotra ) 

Vice-Chairman 

8/15.1.98 List on 24.3.98 for admison 	 4' 

SKS V . N. ?èhrotra ) 
Vice_chairman 

- i 
9/24.03.98 

- 	
- -- 	- 

Shri J.K.rn, learned couns 	pys for an 
adjoument on the gund of illness of Shri Sndey, 
counsel for the applican. 	Allowed. 

List on 01.05.1998 	for admissjon.'\ 

rnber() Vjce_chajan 

I 	10./ 	15.98 None for the applicant. 	List it on 16. - 

J for admis 	on. 
\ 

/ces/ (L.R.K. 	Prasad) 	 (V.N.fletir-otra) 
- 

- 
- Member () 	- 	 Vice-hajrman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
PATNAHIL PATNA 

Shtet 

.... ... Application Nod... ....... 	....199 in.... 

	

Applicant® 	.................................. 	Respoiiaent (s)  ................ .. 

Advocate for AppIcant (s) ............................. Advocate for Respendent (s) 

	

Notof Resitr 	 . 	. 	Orders of the Tribunal 

T 

11/1 7. 1.948 Shri Sudarna Pande, learned counsel for the applicant. 

Atthe request of the learned counel for. 

the applicant, the CS e is adj oürne d to 18.9.1998,  

for admission. 	/ 

( 3..p..I<.Prasad ) 	. 	 ( V.N.Mehrotra 
- Member (A) 	 Vice-Chairman 

1 /18:9. 199 Shri Sudarnandey, learned counsel for the applicant.  

The iearne• dounsê1fôrthe applicant shall 
fIle t'.bhè relevant or.er  under which the applicant 

s -allegedly promoted' to theThigher grade in the 

py scalof 	s.1O023OO/.. Ltthe same be filed 

within tWree' 	List for admission - on 15.12. 1998. 
- 

( L.R.:1cPrasadT) 	. 	 ( V.N.Mehrotra ) 

MEG. Member (A) vjceCi-iairman 

13./ 	15 12.9.8. 	. 	On the 	request made 	on behalf of the learned 

counsel fo.rJthe applicant,.list it 	on2O.1.99 for admission 

tj  

/CBs . 	(LMKSHMAN 	JHM) 	. 	. (L.R.K. 	PRAD) 

MEMBER 	(J) MEMBER 	(A) 

14.! 	2 1.1.99.. 	None for the 	applicant. 	List it 	on 	18.3.99 

foi' 	admission. 	. 	. 	 . 
. 

-. 

i/CBS . . 	. (LKsHf 	JHM) 	. . 	'(L.R.K.. 	PRASAD) 

MEMBER 	(J) 	. 	. 	. . 	MEMBER 	(A) 



OM - 577/96 
15/18.03,99 	Shri H.rn, counsel for the applicant. 

On the request made on behalf of the 

counsel for the applidant,oie week time isallowed 
bywaj of last chance. 

List on 31.03.1999 for admission. 

(L..K.Prasad) 	 (S.Narayan) 

	

SJ<3 	 Merrer(A) 	 Vice-Ohajcman 

	

io./ 31.3.99 	None for the applicant. Let it be listed on 16.4.99 
for admission. 

(LAKSeANJH4) 	 (L.R.K. PRASILkD) 

19E1'IBER (J) 	 11EI18ER (A) 

17/16.4.1999 

pJme7 

Shri Sudama Pandey, counsel for the applicant. 
The or'der dated 18.9. 1998 has not yet 

been complied with.: However, the learned counsel 
for the applicant states. that he will be filing 
the same today in the registry. If filed, it 
should be .piaced on the record. List it for 
adznjSs Ion on 29.4.1999.  

( Lakshman Jha ) 	 ( L.R, K.Prasad ) 
Member (J) 	 Member (A) 

18/29.4.99 	Shri Sudama Pandey, Counsel for the applicant. 

Heard the learned Counsel. The .appllcant wa appointed 

scleark in N.E.Railway in 1981. In 1989 he became surplus. 

Being found suitable the applicant was thereafter placed in 

Train Checking Cadre vidrder dated 26.9.89 On completion 
of training,e joined 	Ticket Checking Cadre in the scale 

of RS. 1200-2040/-- . It is the claim of the applicant that since 
1991 he continued to workj.*jrty in the scale of 1. 1400-2300/-
and was duly absorbed in Ticket Checking Cadre in the same 

scale. However, all of sudden he was asked to appear in the 

selection of TTE Grade-A in the scale of Rs. 1400-2300/-. As 

he has already been posted in this scale after fouhd suitable 

for more than 5 years,2e should ka not have been called  for 

appearing again. The learned Counsel of the applicant has drawn 

our attention to the representation filed by the applicant on 

5.12.95 addressed to DRY10which is at Annex.-8 of the OA. 

. . . . . . 



-uuuIuuuI  

He has also drawn our attention to the office order dated 

9.9.94(Annex.-11) which according to him is also relevent in 

this case. 

we have consider4 he matter and feel that the repre-

sentation of the applicant dated 5.12.95(Annex.-8), which zhas 
not yet been disposed of, should be considered for disposal 

by the respondent concerned in the light of office order dated 

9.9.94 (Annex-il). Accordingly the respondents concerned are 

directed toconsider the representation of the applicant as at 

AnneX.-8dispose, of the mby passing reasoned order in 

accordance with law and the order refered to above within a 

period of 3 months from the date of receipt of a copy of this 

order. The decision should be communicated to the applicant 

within a month thereafter, with the above direction 1this OA is 

disposed of at the admission staqe itself. 

AYJ 	 (LAKSHMAN JHA) 
MEMBER-J 

(L.R.K.RASAD) 
MEMBER-A 

LY' 


